
OPEN COURT 

CENTRAL ADMINISTP.ATIVE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 

Allahabad : Dated this 28th day of March, 2001 

Orioinal An lication  No. 548 of 1996. 

CORAM 

Honible Ir. SKI Naqvi, J.M. 

HonlbleL1122aja  Srivastava, A.M. 

Uma Shanker Singh S/0 T.S. Singh, 

Store Keeper U/P W.1, Karam, North, 

District Bhabhua. 

(Sri SK Mishra, Advocate) 

	  Applicant 

Versus 

1. Union of India through the General lanager, 

E. Rly, Calcutta-1. 

2. The Divisional Railway Manager, 

E. Railway, Aoghalsarai. 

3. The Assistant Engineer ( ) 

E. Railway, ploghalsaral, 

(Sri AK Gaur, Advocate) 

.Respondents 

ORDER (O r a 1) 

B Honi ble iJr. SKI Naazie IILL 

The annlicant Sri Uma Shan}er Singh has a grievance 

that right from 6-8-1987 he js being,  posted as Store Keeper 

and the work of Store Keeper is being taken from him 

though 	his substantive post is that of Gangman and 

for that he has sought for relief that the respondents 

be directed to make payment of his salary as admissible 

to the Post of Store _Keener in the scale of WI 7lay of  

s.950-1500. The resnondents have contested the case 

and denied the fact that the applicant ever worked as 

k_S)---1-)-  • 



Member (J) 

- 2 - 

$tore :;eerier_ and, therefore, he would not be entitled 

to the relief claimed. 

2. Heard learned counsel for the parties and perused 

the record. 

3. Ile find that the applicant has brought on record 

the documents to substantiate his plea that the work 

of store -Keeper was to-:en from him and he also made 

representations to the authorities, conies of which have 

been annexed as Annexures-A-2 and A-3 through which he 

has advanced his claim for the scale admissible to the 

post of Store _(.eeper. Obese representations have not 

been replied. 

4. 	For the above, we find it fit matter to direct the 

respondents to uecide the pending representations of the c(5.37 	 ii-0  y 	si)17,N. //1„; c 	h •Xvi.t 	6;..c/Acs 

of the applicant/and pass a detailed speaking reasoned 

order keeping in view wIllk the facts as incorporated in 

Annexures-A-1, A-4, Annexures-RA1 dt.6-3-37, Annexure-RA-2 

dt.8-5-92, Annexure-RA-3 of the same date, Annexure-RA.4 

dt.23-9-94, Annexure-RA-5 dt.2-2-95 and also Annexures-RA-

7, 8, 9 and 10 of the RA, and the applicant be nroviCed 

with the benefits as may re admissible under Rules and 

the circumstances of thematter
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